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Judgement

N.K. Shodi, J.—After hearing Counsel for the Department and having gone
through the order of the Tribunal dated 19.4.2002, we are of the view that the
following question of law arise from the order of the Tribunal:

Whether on the facts and in the circumstances of the case, the Tribunal was right
in rejecting, the application for rectification of mistake in view of the
retrospective amendment made in Section 11D of the Central Excise Act, 19447

2. Accordingly, the petition is allowed and the Tribunal is directed to draw the
statement of the case and refer the aforesaid question of law to this Court for its
opinion.
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